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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

WEDNESDAY,THE FOURTH DAY OF DECEMBER

TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J' SREENIVAS RAO

l.A.No. 1 0F 2024
IN

CONTEMPT CASE NO: 1567 0F 2024

Between:

AND

1

2

tvlohd. Waiid Hussain, S/o. Late Mohammed Karamath Hussain' Aged about

#;;r;Hi" '' ii:i)ii' cniini rl jo", Ali Bais, Yakutpu ra' Hvderabad

Mohammed Javeed Hussain, S/o Late Mohammed Karamath Hussain' Aged

;ffiil"5i"y"'jr"s, 
- 

n7o. 
- i7:z-2s2, crrowni Nada' Ali Bais' Yakutpura'

Hyderabad.

Ms. Qateeia Zeeshan, D/o. Late Mohammed.Ka-ramath Hussain' Aged about

5[ y;t:H":;1"iiiz-, Cn.ii, i rl 
"o 

j' Ali Ba i g, Yakutpbra' Hvde rabad'

(Petitioners 2 and 3 are being represented by their GPA lrilr' Mohd Wajid

ilussain, the '1't Petitioner herein)'

...Petitioners

'1 . Sri Navin lvlittal, lAS, Secretary, Revenue Department' State of Telangana'

Secretariat, HYderabad.

2. Smt. R.D. Madhuri, Additional collector sangareddy District, sangareddy
- 

tpieriority designated as Joint Collector)

3. Smt. P.Radha, Mandal Revenue Officer, Ameenpur l\Iandal" Sangareddy

District.

(earlier Patancheru Mandal, Medak District' Now changed as Ameenpur

il/landal, SangareddY District)'

...ResPondents

Petition under order 9 Rule 9 of cPC praying that in the circumstances

stated in the affidavit trea in rrpp"i of tne'peiitio-n, the High C9'.1 .13I^P"
pleased to set aside tn. Jri"r-pJJ."d in cc No..1667t2O24 dated 1110912024

i;;;i;;"s the same tor oerauit and restore the said contempt case to the file.



counsel for Petitir>rrers : sri Kakara Venkat Rao representing sri r. Ashok

Counsel for Resporrdents : Advocate General

The Court made ttre following: ORDER

Mr. Kakara \/enkat Rao, learned counsel representing Mr. T. Ashok, learned
counsel for the petitic ners.

Heard on LA [\lo..l of 2024, an application seeking restoration of the contempt
petition.

For the reas,)ns assigned in the supporting affidavit, the order dated
11.09.2024 passed ir c.c.No. 1667 of 2024 is set aside and the contempt petition is
restored to file

ln the result, the interlocutory application is allowed

//TRUE COPYII

Sd/. M. MANJULA
DEPUTY REGISTRAR

/
/

w
To, SECT|ON OFFTCER

1' The section olficer, oS section, High court for the state of rerangana atHyderabad.
2. One CC to Sr '- Ashok, Advocate IOpUCia 

lffi":j:J",.tlre 
Advocate cenerar,' His-htourt for the Srate of Tetansana at

4. Two CD Cop'ies
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HIGH COUR:-T

DATED:04111'.12024
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C,\'i'ORDER

l.A.No. 1 of ?.024
ln
CC.No.1667 of 2024

ALLOWING IHE !.A
BY RESTOIRING THE CONTEMPT CASE
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